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| TEM NO 15 COURT NO. 13 SECTI ON Xl

SUPREMECOURTOF I NDI
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O .................
CC No(s). 19911/2011

(Arising out of inmpugned final judgnment and order dated 09/11/2010
in SA No. 697/2003 passed by the H gh Court of Judicature at
Al | ahabad)

A

STATE CF U.P. & ANR Petitioner(s)

VERSUS

MOTI LAL Respondent ( s)

(Office report on default)

Date : 04/08/ 2015 This petition was called on for hearing today.

CORAM : HON BLE MR JUSTI CE ADARSH KUMAR GOEL
[N CHAMBERS]

For Petitioner(s) M. Raj eev Dubey, Adv.
M. Ravi Prakash Mehrotra, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER

Two weeks’ further tine is granted to | earned

counsel for the petitioners for filing the proof of

deposi t of cost of Rs. 500/ - and docunent s as
undert aki ng gi ven by him

(Rachna) (Renu Di wan)
Sr. P. A Court Master
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